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India has been recalled as the representative
of Bar Councit of Delhi vide Resolution by
Circulation dated 28-8-2008, which was
adopted in the meeting of the Bar Council of
Delhi held on 4-9-2008 and henceforth Sh.
Jagdev ceases to have any right to represent
Bar Coucil of Dethi in the Bar Council of India.

Since a vacancy has arisen for the post of |

represeniative to Bar Council of India from Bar
Council of Delhki, it has been decided by the
Council to hold the election to fill up the
vacancy by holding the election on 22-9-2008.

Sds-

{Rakesh Shetawat)
Hony. Secretary,
Bar Council of Delhi.”

By Order,
G.P.MITTAL, Pr. Secy.
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No. F. 14(28)/LA-2007/Lclaw/103—113.—The
following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the
President of India on 30th August, 2008 and is hercby
published for general information . —

“The Delhi Sikh Gurdwaras (Amendment) Act, 2008
(Delhi Act 6 of 2008)
(As passcd by the Legislative Assembly of the National
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Capital Territory of Delhi on the 31st March, 2008)
(30th August, 2008)

An Act further to amend the Delhi Sikh Gurudwaras
Act, 1971,

Be it enacted by the Legislative Assembly of the
National Capital Territory of Delhi in the Fifty-ninth Year of
the Repubtic of India as follows :—

1. Short title, cxfeat and commencement—{!) This
Actmay be called the Delhi Sikh Gurdwaras {Amendment)
Act, 2008.

(2) It extends to the whole of the National Capilai
Temtory of Delhi.

(3) 1t shail come into force with immediate effect.

2. Amendment of Section 1.—In the Delhi Sikh
Gurdwaras Act, 1971 {82 of 1971) (hereinaferreferred (o as
“the principal Act™), in Section 1, in sub-seclion (2), for the
words “Union Territory of Dethi”, the words “National
Capital Territory of Delhi” shall be substituted.

3. Amendmenl of Section 2.—In the principal Act,
in Section 2, —

(0 incaluse (d), for the words “Union Territory of
Delhi”, the words “National Capital Territory
of Delhi” shall be substituted;

(i) inclause {e), forthe word " Administrator”, the
" words “Licutenant Governor” shall be
substituted;

() after clause (g), the following clause shall be
inserted, namely :—-

“(gg) “Lieutenant Governor” means the
Lieutcnant Governor of the National Capital
. Territory of Delhi appointed by the President

under article 239 and designated as such under
arlicle 239 AA of the Constitution;”;

{(iv) in ¢lause (m), for the word “Administrator”,
the words “Licutenant Governor” shall be
substituted.

4. Amendment of Section 3.—In the principal Act,
in Sectien 3, in sub-section (1), for the word
“Administrator™, the words “Licutenant Governor” shall
be substituted.

5. Amcndment of Section 13.—In the principal Act,
in Section I3, in sub-section (1), for the word
“Administrator”, the words “Lieutenant Governor” shall

"be substituted.

6. Amendment of Section 16.—In the principal Act,
in Section 16,—

() insub-section (5), for the words “onc year but
shalt be eligible for re-clection for one more
term only” occurring at the end, the words
“two years but shall be cligible for re-election
for the subsequent term also:” shall be
substituted;

() in sub-section (6), for the words “or any
subsequent annual election”, the words “or
the subsequent biennial ¢lection” shall be

. substituted.

7. Amendment of Section 31.—In the principal Act,
in Section 31, for the word “Administrator”, the words
“Lieutenant Governor” shall be substituted.

8. Amendment of Scciion 39.—Inthe principal Act,
in Section 39, for the word “Administrator”, wherever it
occurs, the words “Lieutenant Governor” shall be
substituted.”

SAVITA RAQ, JL. Secy.(Law)
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